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N/57/87 in S;No: 563/87, OA/340/87, OA/345/87, OA/352/87, OA/386/87, 
CA/391/37, OA/488/87, OA/527/87, OA/537/87, 0A/590/87, OA/629/87, 
rA/ 24/87, OA/148/87, oA/267/87, MA/332/87 in OA/266/87, OA/278/87, 
OA/32 4/87, CA/327/87, OA/332/87, OA/336/87, OA/339/87, OA/13/88, 
oz/ 18/88, oA/ 19/88, oA/253/87, TA/485/86, TA/426/86, TA/623/86, 
T/621/86, TA/1316/86,TA/1340/86,TA/1353/86,TA/1376/86,OA/219/86, 
OA/234/86, oA/277/86, QA/312/86 1  OA/435/86, OA/123/870  OA/149/87, 
02%./152/87, CA/RD 4/87, oA/2D 5/87, NA/124/88 vith OA/223/87, OA/22 5/87, 
CA/248/87, OA/333/87, CA/334/87, OA/358/87, OA/469/87, OA/508/87, 
CA/b /88, 	/38 U /87 wLth 0A/2 57/87 4  MT/ 1/87 with CA/i 47/87, 
1,V/410/87 vith 0A/159/87, w/411/87 ith 0A/331/87, M/412/87 vi th 
OA/330/87, IvJA/413/87 ith CA/299/87, 01,/541/87, 0A/363/86,TA/1379/86, 
0A/274/87, 01,/346/87, OA/ 4/86, OA/478/87, 0A/335/87, OA/451/861  
oA/22/87, OA/23/87, OA/180/87, OA/622/87, oA/4/88, 0A/13/87, 
0A/437/86, cJA/1335/86, TA/1347/86, TA/1381/86, OA/644/87, oA/645/87,, 
oA/ 1 /881  OA/14/83, z/83/88 in oA/522/87, oA/5/88, TA/1346/8 1  
oA/646/87, OA/311/86, CA/139/37, OA/289/87, CA/294/87, TA/608/86, 
TA/1338/86,TA/1366/36. 

CORAM : HCN'BLE MR. P.H. THIVEDI 
HON'BLE MR. P.M. J03HI 

1-2-1 938 

VICE cHAIRMAN 
JtJiJICI4?L MEMBER. 

The 772 cases filed by different persons against Union of 
India and Railway Administration are on Board today. They are fixed 
for heang with the consent cf the advocates representing the 
partias 	The partIes' advocates are present and heard Mr. R.M. Vin, 
N 	B.R. K7ada and Mr. N.S. Shevde learned advocates for the 
rspondent 1ho represent for all the cases are present. They viz. 
M. Vin, Mr, Kyada and Mr. Shevde state that all the matters cannot 
be heard together in as they do not involve common quesons of law 
and facts and that each matters has got distinct facts and, therefore, 
it is required to be arQued separately. The learned advocates 
representing the applicants said that they involve common question of 
law and facts and all the matters are almost similar and they should 
be heard together. They firther state that the applicants are poor 
labourers placed in stration and in these days of draught the matters 
iny be heard expeditiously. 

/Contd... . .2/ 
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In many matters the railway administration has yet to 
le written statements. They may also produce the wmen:s 

h ich may be rlevant for the pubse of deciding the cases. 
Therefoe, by aDnsent,of the advocates representing the partic 
it is deci ded to adjourn the matters and to fix them for erinc, 
on 4-4-1933 	The advocates and the parties are given to underst - L: 

Lh?t they will be heard from day to day from 	'38 onwards. 
If the Railway A !atratjon wants to file replies in cases 
in vhich they have not filed they may do so in April and may 
1938 	th service of copy to the other dde failing which no 
ether time 

Tot 11 be granted on that gund. Registiy to fix 
the cases accordingly. 

TRUE Copy 

( C.T. 
Deputy Registrar(J) 

Sd/_ 
P,H, TPIVEDI 

VICE Q-IAIRMAN 

s/- 
( P.M. JOSHI 

JUDE CLAL €MBER 
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C../22/87 

CCJ Ti : Hon*ble  :ir. P.11. Trivedi •, Vice Chairman 

Hon'ble Hr. P.T. Josh! 	•. Judicial liember 

2 IZ /1988 

r. T.R. Bhtt for Hr. iP 13htt learned 

V 	 advocate for the resnondents reaiie sts time, Hr • Y.V. 
/ 

Shah for the apl!cit has no objection. The case be 

adjourned for final hearing on 15th Sentember, 1r88. 

P H Trivedi 

No
Vice Chairman 

P TI Josh! ) 
Judicial Heather 

*1  ogera 
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Cfl i9iT:F. 	• 	Ja n 	.. 	ii6c!1 	mber 

	

Y:n'ble I r. 	Singh •. Administrative !ember 

Pt 

6cirna6 tc 27t1 Juno, 19CC For er6ers a: tho 

quost of 1EErned counsel for the aplicant who submits 

. , at the case has IflC;St nrcbh1v become infructuous 

7 ThO1t 	- *r' h1 	11 	_1 

C (V 

M Singh ) 	 f &< JaiiV 

I 	 1 



O.A./22/87 

Present : Counsel for the parties. 

S.K. Jam 

27.6.1990 

It is stated by the learned counsel for the 

applicant that since 0.A./503/88 has been allowed, 

the present O.A./22/87 has become infructuous and 

be dispissed as such. We order accordingly. 

1c 	i 
M M Singh ) 	 ' 

Administrative Imber 	 Judicial mber 

* r4ge ra 


